0, A.No, 295/2001,
Ms.R.B,Satpathy ‘& @k Applicant
VRS.
U.,0.I., & Ors. Respondents,

counsel for both sides present,Learned
counsel for the applicant files a MemO requesting
for disposal of this Original Application with a
direction to the Respondents to dis o0se of hbr
‘representation dated 12,7,2001 within a reasonaonle
period, Mr.Mohanty,learned gpl.Counsel for the
Deoarctment, how ever, submi ts that the representation
is addressed to the Princigpal,whc is not the
com_etent authority to pass orders in the matters
of transfer, At tils stage it is submitted on
behal f of the applicant that she will represent
to the Commissioner,¥Vs i.e. Rés.No.l for re-
consideration of the orler of transfer.Hence, this

O.A., is disposed of with a direction that in
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the applicant submits a representation tc the Res.
No.l the Latter is directed to dispose of that
representation within 30 days from the date of
reCeipt of the same and communicate the gesult
thereof, to the applicant,

oy with the apove ooservations and directions,
the C,A., 1s dis_0sed oOf.No costs.

Copy ©f this order to poth sides.
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